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[Authoritative English text of this Department Notification No. LLR-E(9)-12/2021-Leg., Dated
04 -05-2024 as required under Article 348(3) of the Constitution of India]

LAW DEPARTMENT
NOTIFICATION

Shimla-2, the 4th May, 2024

No. LLR-E(9)-12/2021-Leg.—WHEREAS, Sh. Murari Lal Pathak, Advocate was appointed
as Notary vide Notification No. LLR-E(9)-1/2002-Leg., Dated 23-07-2002 and authorised to
practice as such within the territorial limits of Sub Division Mandi, District Mandi and his name

was entered at serial No. 151 in the Register of Notaries and his certificate of practice was valid
up-to 08-09-2022;

AND WHEREAS, Sh. Murari Lal Pathak, Advocate vide his letter dated 25-04-2024 has
intimated that due to cardiac problem he doesn’t want to continue practice as Notary;

Now, THEREFORE, the Governor, Himachal Pradesh in exercise of the powers conferred by
section 10(a) of the Notaries Act, 1952 and rule 13(13) of the Notaries Rules, 1956, order the
removal of the name of Sh. Murari Lal Pathak, Notary, Sub Division Mandi, District Mandi from
the Register of Notaries with immediate effect.

By order,

Sd/-

(SHARAD KUMAR LAGWAL),
LR-cum- Secretary (Law).

PLANNING DEPARTMENT
NOTIFICATION

Shimla-2 the 6th May, 2024

No. PLG. FC (F) 1-1 /2023 (DPDC).—In continuation of this department notification of
even number dated 1st April, 2023 the Governor, Himachal Pradesh is pleased to delete the
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following chairpersons of District Planning, Development and 20-Point Programme Review
Committee with immediate effect:—

1. Sh. I.D. Lakhanpal, Ex. MLA, Barsar Constituency
Sh. Sudhir Sharma, Ex. MLA, Dharamshala Constituency
Sh. Ravi Thakur, Ex. MLA, Lahaul Spiti Constituency

By order,

Sd/-
(DEVESH KUMAR, 1A5),
Pr. Secretary (Planning).
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In the Court of Aprajita Chandel, HPAS, Sub-Divisional Magistrate-cum-Special
Marriage Officer, Nadaun, District Hamirpur (H.P.)

1. Deep Kumar s/o Shri Harnam Singh, r/o Village Ansra, P.O. Kitpal, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Sunita Devi d/o Sh. Bishamber Dass, w/o Gagan Singh, r/o Village & P.O. Andertta,
Tehsil & District Kangra (H.P.) _Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Deep Kumar s/o Shri Harnam Singh, r/o Village Ansra, P.O. Kitpal, Tehsil Nadaun, District
Hamirpur (H.P.) and Sunita Devi d/o Sh. Bishamber Dass, w/o Gagan Singh, r/o Village & P.O.
Andertta, Tehsil & District Kangra (H.P.) have filed an application alongwith affidavits in this
court of undersigned U/S 15 & 16 of Special Marriage Act, 1954 that they have solemnized their
marriage on dated 07-03-2024 at Village Bagalamukhi Sankat Mochan Mandir ar Budhana
(Kangoo) and they are living as husband and wife since then, hence their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this can file the objection personally or in writing before this court on
or before 13-05-2024 at 10.00 A.M. It will not be entertained and the marriage will be registered
accordingly.

Issued on this day 12-04-2024 under my hand and seal of the court.

Seal. Sd/-
(APRAJITA CHANDEL, HPAS),

Sub-Divisional Magistrate-cum-

Special Marriage Officer,

Nadaun, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Harish Kumar s/o Shri Joginder Singh, r/o V.P.O. Khagal, Tehsil & District Hamirpur
(H.P.).

2. Isha Kumari d/o Sh. Swaroop Singh, r/o Village karari, P.O. Gawalpathar, Tehsil
Nadaun, Distt. Hamirpur (H.P.) Applicants.

Versus
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General Public

Subject.— Notice for Registration of Marriage.

Sh. Harish Kumar & Smt. Isha Kumari have filed an application U/S 5 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 14-05-2024. In case no objection is received by 14-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 09-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur, Himachal Pradesh

In the matter of :

1. Rohit Kumar age 21 years s/o Sh. Karam Chand, r/o Village Saud, P.O. Jol Lambri,
Tehsil Sujanpur, Distt. Hamirpur (H.P.).

2.  Poonam Chaudhary age 18 years d/o Shib Kumar Chaudhary, r/o Village Ramgarh,
P.O., Tehsil & District Ludhiana, Punjab .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Rohit Kumar age 21 years s/o Sh. Karam Chand, r/o Village Saud, P.O. Jol Lambri, Tehsil
Sujanpur, Distt. Hamirpur (H.P.) & Poonam Chaudhary age 18 years d/o Shib Kumar Chaudhary,
r/o Village Ramgarh, P.O., Tehsil & District Ludhiana, Punjab have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 19-02-2024 at Murli Manohar Mandir Sujanpur, Tehsil & Distt. Hamirpur (H.P.) as
per Hindu Rites and Customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 15-05-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 10-04-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

Before the Court of Executive Magistrate-cum-Tehsildar, Sujanpur, Distt. Hamirpur (H. P.)
No. 310/Misc/R/2024

Ms. Praveen Kumari w/o Ishwar Dass, r/o Village Ansla, P.O. Lambri, Tehsil Sujanpur,
District Hamirpur (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject—Delayed Birth/Death Regarding under section 13(3) of Birth & Death Act, 1969.

Ms. Praveen Kumari w/o Ishwar Dass, r/o Village Ansla, P.O. Lambri, Tehsil Sujanpur,
District Hamirpur (H.P.) has moved an application through District Registrar (Birth & Death)-cum-
Chief Medical Officer Hamirpur (H.P.) before the court of undersigned under section 13(3) of Birth
& Death Act, 1969 alongwith affidavits and other documents stating therein that she has born on
17-07-1970 in the family Sh. Roshan Lal, r/o Village Gahla, P.O. Nalahi, Tehsil Sujanpur, District
Hamirpur (H.P.) but her date of birth could not be entered in the record of Gram Panchayat Lambri,
Tehsil Sujanpur, District Hamirpur (H.P.).

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Ms. Praveen Kumari d/o
Sh. Roshan Lal, r/o Village Gahla, P.O. Nalahi, Tehsil Sujanpur, District Hamirpur (H.P.) may
submit their objections in writing in this court on or before 16-05-2024 failing which no objection
will be entertained after expiry of date.

Given under my hand and seal of the court on this 18-04-2024.

Seal. Sd/-
Executive Magistrate-cum-Tehsildar,
Sujanpur, District Hamirpur (H.P.).
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Before the Court of Executive Magistrate-cum-Tehsildar, Sujanpur, Distt. Hamirpur (H. P.)

Sh. Prakash Chand s/o Sh. Ganu Ram, r/o V.P.O. Patlander, Tehsil Sujanpur, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject— Regarding registration of birth under section 13(3) of Birth & Death Act, 1969.

Sh. Prakash Chand s/o Sh. Ganu Ram, r/o V.P.O. Patlander, Tehsil Sujanpur, District
Hamirpur (H.P.) has moved an application before the court of undersigned under section 13(3) of
Birth & Death Act, 1969 alongwith affidavits and other documents stating therein that he has born
on 15-08-1975 at V.P.O. Patlander, Tehsil Sujanpur, District Hamirpur (H.P.) but his date of birth
could not be entered in the record of Gram Panchayat Patlander, Tehsil Sujanpur, District
Hamirpur (H.P.).

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Sh. Prakash Chand s/o Sh. Ganu
Ram, r/0 V.P.O. Patlander, Tehsil Sujanpur, District Hamirpur (H.P.) may submit their objections
in writing in this court on or before 18-05-2024, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 18-04-2024.
Seal. Sd/-

Executive Magistrate-cum-Tehsildar,
Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Vijay Kumar s/o Shri Rakesh Kumar, r/o Village, Lambehra, P.O. Khiah, Tehsil &
District Hamirpur (H.P.).

2. Monee Maurya d/o Sh. Surybhan Maurya, r/o Village Luchui, P.O. Lal Ghat, Tehsil
Jigapur, Distt. Ajamgarh (U.P.) _Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.
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Sh. Vijay Kumar & Monee Maurya have filed an application U/S 5 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 16-05-2024. In case no objection is received by 16-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 09-04-2024.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Shagun Thakur d/o Shri Narinder Thakur, r/o H. No. 10, W. No. 1, Hira Nagar, Tehsil
& District Hamirpur (H.P.).

2. Neeraj Mahar s/o Sh. Bhim Singh Mahar, r/o Village Jakhani, P.O. Bin, Tehsil &
District Pithoragarh (U.K.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Shagun Thakur & Neeraj Mahar have filed an application U/S 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents before the court of undersigned, stating
therein that they their marriage ceremony was performed between them on 21-09-2023 in
Tapkeshwar Mandir at Dehradun, Tehsil & District Dehradun (U.K.) as per the Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 21-05-2024. In case no objection is received by 21-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.
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Issued under my hand and seal of the court on 19-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Girish Kumar s/o Shri Prithvi Chand, r/o Village Chakmoh, P.O. Chakmoh, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.) at present residing in the house of Sh. Braham Dass
s/o Sh. Pinju Ram, r/o Village Amned, P.O. Bharthian, Tehsil & District Hamirpur (H.P.).

2.  Madhu Bala d/o Sh. Dhian Singh, r/o Village Paplah, P.O. Bhareri, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) Applicants.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Girish Kumar & Madhu Bala have filed an application U/S 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents before the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 20-05-2024. In case no objection is received by 20-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).
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In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sandeep Kumar s/o Shri Satish Kumar, r/o Village Kharoh, P.O. Paplog, Tehsil
Sarkaghat, District Mandi (H.P.) at present residing in the house of Sh. Anil Kumar s/o Sh. Kali
Parsad, r/o Village Luharli, P.O. Nalti, Tehsil & District Hamirpur (H.P.).

2. Deepa Devi d/o Sh. Balak Ram, r/o Village Gharwasra, P.O. Dhalwan, Tehsil
Baldawara, Distt. Mandi (H.P.) _Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Sandeep Kumar & Deepa Devi have filed an application U/S 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents before the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 21-05-2024. In case no objection is received by 21-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Vishal Kumar s/o Shri Rikhi Ram, r/o Village Karsoh, P.O. Guwardu, Tehsil Tauni
Devi, District Hamirpur (H.P.).

2. Suman Kumari d/o Sh. Ashwani Kumar, r/o Village Ghlyanna, P.O. Kuthera, Tehsil
Ghumarwin, District Bilaspur (H.P.) .. Applicants.

Versus
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General Public

Subject.— Notice for Registration of Marriage.

Sh. Vishal Kumar & Smt. Suman Kumari have filed an application U/S 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned,
stating therein that they their marriage ceremony was performed between them on 07-03-2024 at
Shiv Mahadev Mandir Purtyala, Tehsil Jawalamukhi, District Hamirpur (H.P.) as per the Hindu
ritual and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 24-05-2024. In case no objection is received by 24-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Kapil Walia s/o Shri Harbans Lal, r/o Village Ropa, P.O. Nalti, Tehsil & District
Hamirpur (H.P.).

2. Anita Devi d/o Sh. Amar Singh, r/o Village Kolka, P.O. Kupahra, Tehsil & District
Chamba (H.P.) .. Applicants.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Kapil Walia & Smt. Anita Devi have filed an application U/S 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents before the court of undersigned,
stating therein that their marriage ceremony was performed between them on 12-04-2024 at Village
Ropa, P.O. Nalti, Tehsil & District Hamirpur (H.P.) as per the Hindu ritual and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
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before this court on or before 24-05-2024. In case no objection is received by 24-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2024.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,

Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Vicky Sharma s/o Shri Braham Dass, r/o H. No. 110, W.No. 10, Ram Nagar Hamirpur,
Tehsil & District Hamirpur (H.P.).

2. Lata Kumari d/o Jagat Ram, r/o Village Nadshi, P.O. Kakriar, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) _Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Vicky Sharma & Lata Kumari have filed an application U/S 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents before the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 24-05-2024. In case no objection is received by 24-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-04-2024.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,

Sub-Division Hamirpur, District Hamirpur (H.P.).
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In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Prittam Singh s/o Madan Lal, r/o Village Chula Uperla, P.O. Birghatta, Tehsil Thural,
District Hamirpur (H.P.) at present residing in the house of Sh. Daman Singh s/o Jagdish Chand, r/o
Village Galot, P.O. Changer, Tehsil & District Hamirpur (H.P.).

2. Priya d/o Yaad Ram, r/o Village Raja Ka Mojoulla, P.O. Laharban, Tehsil & Distt.
Sambhal (U.P.) _Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Prittam Singh & Priya have filed an application U/S 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents before the court of undersigned, in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 27-05-2024. In case no objection is received by 27-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-04-2024.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sonu Kumar s/o Sh. Rikhi Ram, r/o Village & P.O. Bajrol, Tehsil Sujanpur, District
Hamirpur (H.P.)

2. Kanchana Devi d/o Rakesh Kumar, r/o Village Gaddidhar, P.O. Garoru, Tehsil Tihra,

Distt. Mandi (H.P.) at present, r/o Village Jiana, P.O. Kakkar, Tehsil tauni Devi, District Hamirpur
(H.P.) _Applicants.

Versus

General Public
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Subject.— Notice for Registration of Marriage.

Sh. Sonu Kumar & Kanchana Devi have filed an application U/S 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents before the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 28-05-2024. In case no objection is received by 28-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-04-2024.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrat Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Shakuntla Devi
Versus
General Public

Notice to General Public.

Shakuntla Devi d/o Late Sh. Anant Ram, r/o Village Dalchera, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth i.e. 14-07-1940 in
the record of Gram Panchayat Dalchera. To support the facts of the matter the applicant has
submitted the requisite documents.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant Smt. Shakuntla Devi in the record of Gram
Panchayat Dalchera, they can either in person or through counsel can file their objections before the
undersigned within thirty days from the publication of this notice. Otherwise the matter shall be
proceeded further accordingly.

Issued under my hand and seal of the court on 11-03-2024.

Seal. Sd/-
Naib Tehsildar -cuam- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Naib Tehsildar-cum-Executive Magistrat Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Kamla Devi
Versus
General Public
Notice to General Public.

Kamla Devi d/o Dharam Singh, r/o Village Jajri, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in this office for the entry of her date of birth i.e. 09-02-1955 in the record of
Gram Panchayat Jajri. To support the facts of the matter the applicant has submitted the requisite
documents.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant Smt. Kamla Devi in the record of Gram
Panchayat Jajri, they can either in person or through counsel can file their objections before the
undersigned within thirty days from the publication of this notice. Otherwise the matter shall be
proceeded further accordingly.

Issued under my hand and seal of the court on 11-03-2024.

Seal. Sd/-
Naib Tehsildar -cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Sh. Sandeep Singh Chandel, Tehsildar-cum-Executive Magistrat
Dhatwal at Bijhari, Distt. Hamirpur (H.P.)

In the matter of :

Kashmiri Devi
Versus
General Public
Notice to General Public.

Kashmiri Devi d/o Bhagat Ram, r/o Village Patta Brahmana, Tappa and Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth which
took place on 04-04-1956 in the record of Gram Panchayat Sakroh. To support the facts of the
matter the applicant has submitted the relevant documents. Documents have been perused
accordingly.
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General public is hereby informed through this notice that if anyone has any objection
regarding the entry of applicant's date of birth which is 04-04-1956, he or she can either in person
or through counsel can file their objections before the undersigned within thirty days from the issue
of this publication. Otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 16-03-2024.

Seal. Sd/-
Tehsildar -cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Sh. Sandeep Singh Chandel,Tehsildar-cum-Executive Magistrat
Dhatwal at Bijhari, Distt. Hamirpur (H.P.)

In the matter of :

Tripta Devi
Versus

General Public

Notice to General Public.

Tripta Devi wd/o Bachittar Singh, r/o Village Bihal, Tappa and Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of date of death of her husband which
took place on 14-09-1972 in the record of Gram Panchayat Dhangota. To support the facts of the
matter the applicant has submitted the relevant documents. Documents have been perused
accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of applicant's husband date of death which is 14-09-1972, they can either in
person or through counsel can file their objections before the undersigned within thirty days from
the issue of this publication. Otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 16-03-2024.

Seal. Sd/-
Tehsildar -cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Sh. Sandeep Singh Chandel, Tehsildar-cum-Executive Magistrat
Dhatwal at Bijhari, Distt. Hamirpur (H.P.)

In the matter of :

Pramala Devi
Versus
General Public
Notice to General Public.

Pramala Devi d/o Kanshi Ram, r/o Village Bahal Thakru, Tappa and Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth which
took place on 01-03-1955 in the record of Gram Panchayat Dalchera. To support the facts of the
matter the applicant has submitted the relevant documents. Documents have been perused
accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of applicant's date of birth which is 01-03-1955, they can either in person or
through counsel can file their objections before the undersigned within thirty days from the issue of
this publication. Otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 16-03-2024.

Seal. Sd/-
Tehsildar -cum- Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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M ST - yforarar |

REIT H ORI |
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U R SR A1l g w@o s Brel ¥, Fardl e RERd, S 9gdl, g
W,%W%lﬂw(%ouo)#svm?ﬁwamﬂﬁa%%ﬁsﬁwwwﬁtﬁmﬂ?m,
U9 ®rs, 9% UM g 9 URAR Tohal H ORI ol I6 & Ol 98l d oW © U= sl
el UCaR g GaTSl, Tedldd YR & JToRd BRI AT H aral &7 A9 o ol &of & ol

ﬂﬁﬂﬁ%lﬁm%ﬁ?ﬁwwﬁmﬂmﬁmmwaaﬁmm
g

3d: 39 S¥AER §RI AIA™RY HI JiEd fHar oar 2 6 afe o afda o Swiaa
reff &1 A R T S% W Al BTSN H oW B dR dIg AMRT 8 d 98 fiA e
24—05—2024 PI AT SHY Yd I7QTed Boll # BIOR 3MMHR IMART Tol HRal Fhdl 2 I8 ol
e ®Ig W ISR/ YaRTSl Bifdel FHR—IT T BET AT FRAGER Uil &1 9/ g9 &1 &
ey gIiRd &R & I |

M1 feAih 25—04—2024 DT BN BEER T AN 3STold & SN fhar a7 |

HIEN | BRI / —
eI waTEd], feea o,
QR geiey, e Reern (fBovo) |

9 I7QTeld e aHedr, fada soft, IMQR R, foren Rmeen, fBame gewr

qre GRT ¢ 17 /2024 TRG &RR : 01—09—2023

W 143?1 AINTIUT 9, E|E|?f| g HICTT, SI0 AdTHT—HQrI, CIS%II(% %IHg‘i I\J‘chl
(f%o;ro) Teft |

M ST - yfoarar |

REAR A ORI |

YE WG gol Higd G ARG I, MO qig Aol fl, S0 oTdH—der, dgdld
AR, e Rmar (fRodo) 1 9 M & |1 UK @l & b el &1 M Jdidd AR B,
UEAM UH, Whel THU-UF g URAR Fhel H gol AGT &6l © Ol A8l 9 gOW © URw] Held
HAefl, UCaR g A&, Tl IMYR b (SR BTG ATl H drdl B 9 Jews (i
TSl 2 S WEl A 2| €l "eTd Al & BRI AT § STUAT M gol Higd go%d 9 Qo
PRATT a7 @ |

3T 39 FYATR ERT WaORIRY & Jfad fear oirar € & afe ot aafed &1 Swiad
urefl &AM g9l Hied B Hes U8 BRI H §o%d @R R By AR B A 98 [AId
24—05—2024 PI AT SHH Yd I7QTed Boll # BIOR IR IMART To HRal Fhdl 2 q18 ol
e ®Ig Wl IOR /YRS BIfdel TG 7 BET AT FRAER il &1 9/ §o% &1 &
TS UTRkd HR & U |
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M feTdh 25—04—2024 BT TR SRR T HIER IgTold I o1 fhar 17 |

e | FAEIRT / —
qere aHrsdl, fgdrg A,
QR gUIR, forerm R (fRovo) |

§ I7aTeld HerId aHEdr, fada Soft, IMgR R, e e, ffamee gewr
qre HE&IT 1 12 /2023 TR SRR : 21—06—2023

S @fier <dt g <a9 Rig, Tia g S0 dRdle, desird YR, forer Rrrer (Rovo)
TR |

M ST - yfoarar |

REAR A ORIl |

Ug RER Al ¥ <dl g1 ka9 R4, M 9 $10 $Rdle, dediel AR, e Reer
(%oqo)ﬁwwa%ngm@ﬁa%%ﬁsmf%mwwwﬁ%waﬂé é—cﬁtrmgaﬁa
URIR Fbel H el o & Sl WEl 9 govd & URg Asldl PNIg, USaR gl MUTAR, Tedie]
MR @ IO TS et § aifear o A/ oiel ot of @ o W&l 7 | arfian qeret s
% BTG ATl ¥ 3O 1 el o d ol HRaT aredl ¢ |

3d: 39 S¥IER §RI JIA™RY ®I JiEd fHar oran 2 6 afe fadr afdd o S
orfefm &1 A fier <@ S% el <@ BrTeTd H §e%d HR 9R dig ITufi B o 98 fAi®
24—05—2024 DI T TAY Yd IAQTAId Bl § BIOR SMHR AURT Gol HAl AHAT & d1q o+
e oI A1 ISR/ TR Bifdel Fad | 8N a7 FRAHGAR Uiefl B 9 gevd B D
afreer UiRE &R & e |

M feTih 25—04—2024 BT TN RN T HIEY ITeTold I TN fhar T |

HIEN | BRI / —
e wETEd], feda o,
RFQR RieR, e Rmern (fBovo) |

9 IrETAd WS gAEal yor S0l desiier feanT, Rrem R (RRovo)
HHEHT AT © 03 / 24 TRIG ARS[3T : 23—11—2023

ST PO BT P W0 51 FeoHl g, Faril orell auiR f3am, dgdra feanT, frar
e (fRowo) - yTiT |
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o RaTs H M SO B aR AR |

S99 JMUET Bl GiE< R I8 © 6 Iwiad widhar sl w1 &1 g w0 30 a=oH!
g, i el auiR 3T, gt f3umT, e Reer (Rovo) 7 e UriHT-—u31 39 v &
AT S e H U fhar o 6wt farh el soR feInT, agdia feanT, e
R (Rowo) & o fardl 2| ova RerE # SHST AW S $OM g $THA BT <o
Siifs T & ST IHHT aRdfdd A1 ST PN BT & [OTEH god bR g 3fda &
g

URIAT—Ua BT Al B BFEIA &g USRI Bodbl Hol DI WOl TAT| Yeanl gopl o da
B APl I BTSN RUE U @ © & Iora ferg d uidir &1 9m sl $om g
ST Il Gl © UR] 9 3MMdad & A1 e 3ffferkg RUIC YRl &1 e fhar a7 |
grRfAT-14, ddhd IRAR IR, RUIE Yeary &1 fgelidd fhar | RUE ucar) & sraard
A e ® 6 sk &1 A st pwr s 2

3 3¥AER ERT Jfad fbar irar & & af il &7 1 SWRIad GHeAT IR PIg IoR g
TARTST 81 o W 9 fofRad AR R a7 30—05—2024 BT JAURTEA 11.00 Fol ISR NQTAd SR
3TUAT YaRTST URT Y 9T 1 ORI & 37MQel IR R faQ ST |

ST fRAId 29—04—2024 T AR BER G HIER ETAd A OINT fhar Tar |

e | TR / —
AEIS FHTEdT werd Siofl,
aedre feamT, Rrer e (Rowo) |

In the Court of Bhanu Gupta (H.P.A.S), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sh. Pema Wangchen s/o Late Sh. Tenzin Dorjee, r/o Sant Anand Bakery, Tibetan Colony,
House No. 4, Nabha House Shimla, Tehsil and District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Pema Wangchen s/o Late Sh. Tenzin Dorjee, r/o Sant Anand Bakery, Tibetan Colony,
House No. 4, Nabha House Shimla, Tehsil and District Shimla, Himachal Pradesh has preferred an
application to the undersigned for registration of date of birth of himself namely PEMA
WANGCHEN (DOB-08-10-1973) at above address in the record of Municipal Corporation,
Shimla.

Therefore through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
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Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 26th April, 2024.

Sd/-

(BHANU GUPTA, HPAS),
Sub-Divisional Magistrate,

Shimla (Urban), District Shimla (H.P.).

Seal.

Arat== QT
38— QH.SILY. hIHcTad, dgHac!, RBrHEaAT—171009

fadia 8 A, 2024

& 3—24 /2023—30UciOUH0.—¥Ra  fafad o @ iR S
434 / fROWO—AT00 / 2024(2), faATH 6 HS, 2024 TITTAR 16 JLNTE, 1946 (IH) Sid IMANT I
wﬁuﬁaﬁ?wa%mwﬁ?ﬁhmaﬁﬁgﬁaaﬁmw
434 / f2090—<110%0 / 2024(2), fa-Td 5 THARI, 2024 W FIEH & T H g, ®I FUSll HARKR

AT STAARIRYT &7 ol 5 TBIRT &I Sl 2 |

YT 7,
HIY I,
=1 fHrai== sTrfereas,
feHTae wew |
YRd fHated T
frafee dee, e s, T8 faeeil—110001
f&A1®: 06 TS, 2024

16 TUTT, 1946 (I®)

W0 434 /TRU—<. /2024(2) —<ird wfafafa ifafram, 1951 (1951 BT 43) D IRT 22
P SY—RT (1) @ UG gRT Uacd Afdadl T YART B ‘gQ ARd fafed AT TdggRT I8

e oar & fp Rurae uew ST A ol 9wl fatae am @ fov Fate were Refh
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PN Bl FYfed A AR THI—wHg R JrAIed feAie 05 SEAR), 2024, STERLEAT
W0 434 /RU~A9. /2024(2) # fferRaq wemes fhe g |

I ST | Hel ™ ATeldl & W 2 |, W™ G 1 ¥ SfeatlRad faes |91 &3 &
I+ faemm= ufafe @ < R f=ferlRaa ufaftedt swoer uforenfod @& Smaf—

AR

G ates &F 3 e Ref e

| 3R AW

(1) @)

4—TRMHT (310T10) 25, TR /FIad P BRIBRI ARBHRI, FIgal, aRIcarell [dHra
UTIHROT, Igal, ATl |

AR 9,

uww%rc[:
aRd gt smanT |

ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi-110001

NOTIFICATION

Dated: 6th May, 2024
16 Vaisakha, 1946 (Saka)

No. 434/HP-HP/2024(2).—In exercise of the powers conferred by sub-section (1) of
Section 22 of the Representation of the People Act,1951 (43 of 1951), the Election Commission of
India hereby directs that the following amendment shall be made in the Notification No. 434/HP-
HP/2024(2), dated 5th January, 2024 as amended from time to time, relating to the appointment of
Assistant Returning Officer for Parliamentary Constituency in the State of Himachal Pradesh.

In Column 2 of the table appended to the said Notification, for the exiting entries mentioned
against the Parliamentary Constituency shown in the Column 1, the following entries shall
respectively be substituted:—



1148 o=, AT USY, 08 HS, 2024 /18 dIRI, 1946

TABLE
No. & Name of the Assistant Returning Officer
Parliamentary
Constituency
@) 2)
4-Shimla (SC) 25. Additional/Joint Chief Executive Officer, BBN, Development
Authority, Baddi, Solan.

By order,

RAHUL SHARMA,
Principal Secretary,
Election Commission of India.

=, a0 Tl e Ay, 3arerdt uaer, REa—5 gRT gfad dor g
Zolagidh BXRIRT oTUH, JENISE hitp:/rajpatrahimachal nic.in TR SUEl & UaH 3ffHlS Afia fhar ST Hadr g |
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